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PUBLIC ANNOUNCEMENT

[Under Regulation 6 of lhe lnsolvency and Bankrupicy Board of lndia
(lnsolvency Resolution Procec$ for Corporate Persons) Regulations, 201 61

FOR THE ATTENTION OF THE CREDITORS OF
M'S RECORDER$ AND MEDICARE SYSTEMS Pw' LTtr.

RELEVANT PARTICULARS
Name of corporate debtor M/S Kecorqers ano lvtealcare

Svstems R/L Ltd-

2 Date of incomoration of corporate debtor 15th December, 2003

3 Authority under which corporate
deblor is lncorporatediregistered

Register of Companies, Punjab, H.P. &
Chandigarh under the Companies
Acl '1S56

4 uorporale rcenfiy numoerilmileo
liability ldentification number of
coroorale debtor

GIN: U33110CH2003PTC02661 I

5 Address of the registered office
and principal office (if any) of
corporate debtor

Regd, Olfice:
Plot No-181/5, lndustrial Area,
Phase-1, Chandigarh (U.T.)

Work$, Princlpal Office:
PIot No lgG,lndustrial Area,
Phase-1. Panchkula-134113{Harvana}

6, lnsolvency @mmencement date
in respect of Corporate debtor

16th March,2017

I Esumareq aale or crosure oI
insolvency resolution Process

12tn September,2017 (1801h day
from the date of commencemsnl of
insolvency resolution process)

I Nam€, address, email address
and the registration Number of the
interim resolution processional

Name: Purushottam Ram Singhania
Address: 3029, Ajanta Co-op.
House Society, Sector-51D,
Chandigarh (U.T)-1 60047,
Registration No. lBBlllPA{01/lP-
00079t2a16-2A1711747
Email id: prsinohania(Avahoo.com

Last Llate for submission of claims 30th March.2017
Notice is hereby given ifiai the National Company Law Tribunal.has ordered the
commencement of a corporate insolvency resolution process against the Recorder and
Medicare Systems Pvt. Ltd on'l6th Ma.ch,2017.
The Creditors of the Remrders and Medicare SysGms Pvt. Ltd are hereby called upon to
submit a proof of their claims on or bGfore 30th March, 2017 to th6 inlerim rasolution
professional attheaddress mentioned against item 8.
The financialcreditorsshallsubmittheirproofof claims byelectronicmeans only.
The operationalcreditors, including workmen and employees, may submit the proof of claims
by in person, by portoreleclronic means.
Submission of false or misleading proofs of claim shallattract penalties" Sd/-

(Purushottam Ram Singhania)
Name and Signature of lnterim Resolution professional

Date and Place: lTlh ltarch,2017, Chandlqarh


